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REPORT OF THE DEPARTMENT-
RELATED PARLIAISIENTAUY STA-
KIJDEVG COMMHTEE ON SCIENCE
AND TECHNOLOGY, ENVIRONMENT
AND FORESTS

SYED SIBTEY RAZI: (Uttar Pradesh):
Madam, I present the Twentieth Report (in
English and Hindi) of the Department-
related Parliamentary Standing
Committee on Science and Technology,
'Environment and Forests on the Annual
'iReport (1993-94) of the Department of
ocean  Development with reference to
Marine Satellite Information Service
(MARSIS);  Pollution  Monitoring prog-
ramrte-Coastal  Ocean  Monitoring  and
Prediction System (COMAPS) and Na-
tional Programme for Identification  of
Marine Bioactive Substances for use as
Drugs.

REPORTS OF THE STANDING
COMMTITEE ON FINANCE

SHRI SATISH AGARWAL (Rajasthan):
Madam Deputy Chairperson, 1 lay on the
Table a copy each (in English and Hindi) of
the following Reports of, the Standing
Committee on Finance:

(1) EleveSlh Report on Action Ta-Icen
by the Government on the recom-
mendations contained in the Fifth Report of
the Committee on 'Demands for Grants
(1994-95) of the Ministry of Finance',

(2) Twelfth Report on Action Taken by
the Government on the recommendation
contained in the Sixth Report of the
Committee on 'Demands for Grants (1994-
95) of the Ministry of Planning and
Programme Imple. mentation.

(3) Thirteenth Report on Demands for
Grants (1995-96) of the Ministry of
Finance.

(4) Fourteenth Report on Demands for
Grants (1995-96) of the Ministry of
Planning and Programme Imple-mettation.

REPORTS, RECORDS OF DISCUS-
SIONS AND MINUTES OF THE STA
NDING COMMITTEE ON ENERGY
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Committee

SHRI RAJNI RANJAN SAHU: (Bihar):
Madam, I lay on the Table a copy each (in
English and Hindi) of the following Reports,
Records of the discussions and Minutes of the
Standing Committee on Energy:—

(1) Twentieth Report on the Ministry of
Power—Demands for Grants (1995-96) and
record of discussion relating thereto.

(i) Twenty First Report on the Ministry
of Coal—Demands for Grants (1995-96)
and record of discussion relating thereto.

(iii) Twenty Second Report on the
Ministry of Non-con-ventional Energy
Sources—Demands for Grants (1995-96)
and record of discussion relating thereto.

(iv) Twenty Third Report on the
Department of Atomic Energy Demands
for Grants (1995-96) and record of
discussion relating thereto.

(v) Minutes of sittings of tho Standing
Committee on Energy relating to
procedural and miscellaneous matters.

REPORTS OF THE STANDING
COMMITTEE ON DEFERENCE

SHRI S. JAIPAL REDDY: (Andhra;
Pradesh): Madam, I lay on the Table a copy
each (in English and Hindi) of tho following
Reports of the Standing Committee on
Defence:—

(i) Third Report on action taken by
Government on the recommendations
contained in their Second Report on
Demands for Grants of the Ministry of
Defence for 1994-95.

(i) Fourth Report on the Demands for
Grants of the Ministry of Defence for
1995-96.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Deep'sning crisis in the Handloom industry
resulting into under employment and
Unemployment of Handloom weavers
leading to starvation etc. and the action
taken by the Government thereto .
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THE DEPUTY CHAIRMAN: Kot-aiahji, I
must say that your Calling Attention is very
important and it should be discussed, but we
have to finish the Calling Attention before
lunch. So, we have one and a half hours, till
1.30. Kindly make your pomtsand I request
the others also to put questions only and not
to make long speeches so that there is
enoug'h time for the Minister to answer. You
call the attention first and then the Minister
will make his statement.

SHRI PR AG ADA KOTAIAH
(Andhra Pradesh): Madam, the Minister is
making a statement in advance.

THE DEPUTY CHAIRMAN; Yes. First,
you call the attention and then the Minister
will make a statement.

SHRI PRAGADA KOTAIAH: Madam, I
beg to call the attention of the Minister of
Textiles to -the deepening crisis in the
handloom industry resulting in
underemployment and unemployment of
handloom weavers leading to starvation etc.
and the action taken by Government in
regard thereto.
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SYED SIBTEY RAZI: (Uttar Pradesh) :
Mr. Minister, would you yield for a moment?
Madam, the Minister has alreiady circulated
his statement. Now, he is making a speech. If
he makes a speech in the very beginning, I
think we will not be able to conclude the
Calling Attention Motion before lunch. My
request to the Minister is, he should read out
the statement and on the basis o+ that
statement the hon. Members would put
questions and the Minister would reply. If he
makes a long speech now, I think we will not
he doing justice to the hon. Member who has
moved the Calling Attenion Motion. Let him
read out the statemorif (Interruptions) .
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"The overall production in the
handloom sector had increased from
4,123 million sq. metersin 1991-92 to
5,851 million sq. meterg in 1993 94."

FLED oug & TR W
gﬂ:‘?frra*t?rw g §  wawt
T g -

"Employment which was 87.96 lakh
persons in 1991-92 had increased to

116J20 lakh persons in 1993-94."

g AEE WR W AW TS AT
air oY arefwefady & a3 o 28 &y
The value of export of cotton handloom cloth
has increased from Rs. 689.19 crores in 1991-

92 to about Rs. 1500 crores—provisionial-
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SHRI VIDUTHALAI =~ VIRUMBI I9 9IS it*‘ﬁ' a4y naxfws

(Tamil Nadu): He is actually reading from
some other paper.

THE DEPUTY CHAIRMAN: You did not
follow what I said because I Spoke in Hindi.
The statement that he has given is a long
statement and as we have to finish it in it
hours, I suggested that he give the salient
points of his statement. The statement is
before you. You can read it and aslr questions
on the subject. He will mention the important
points now so that we can finish it in Ii hours.

o sdmar faw (IwT M) ¢
7 rrg‘ﬁ g TEeNE gew A A ®WY
fe. E3qmuv?
THE DEPUTY CHAIRMAN: It has been
laid on the Table of the House.
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SHRI GURUDAS DAS GUPTA CWest
Bengal): What is the break-up of the
handloom exports?

THE DEPUTY CHAIRMAN: Don't
interrupt him. You are going to put your
questions anyway.

SHRI G. VENKAT SWAMY; 1 wiU
answer all your questions.

THE DEPUTY CHAIRMAN: The
Minister will answer all your questions at the
end of the discussion.

T Slo AGETATHY : SUGAWTG oY,
ang@m:a l:!fire Wi AWEAT S WIT
T, water weqia & %ﬂ‘r% &saw
qaler ga £\ foraar =, EE
HAT4T WX TN & Fiay war f‘f.m
F A &, &gl St gt ) gmtr
IS wake wiw gfemr w S
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qifeq  TERTE ¥ o 4g AW AN
gaay firsr s @ e B oA AR
srrrnrrr" R &, 34F T W s
FARi dFw fow Eﬁanl‘%l %:(-T% forg
# Ux FEG agar tgr g & ueEqeE
AvAss few w % T Sife
FT @ E | w0 ga'r-:r RS
giar %a.wa fom siar H oW Ay
ferdiory 502 g% gag @i | TaAde
W STTAr FTREA & ST g
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AR A1 5 wgiEa Ams W wg-
fagx fmdt < | a¢ w7 uwglaad sawr
fescly & q‘t\,qaﬁﬁ'ﬁ g mwg
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i fra S5 § 1 o § e, o
& qraw A digd g Tre & S



325 Calling Attention
to the matter of

58 HaTFR N=IATEN G 24 g0
W F ATw NSIAT H 72 TLET WIT-
qx R F6T §) TR § 3GT 389
64 W TAWFIH 3T T £ Al
gre § goargitsy § shiac A gt F a8,
agi & AW Al fawr ) ag
W Ad F WS I WUT &) ag
o gefegua femae Gqe @ €
F | 4¢ SR W] AT Wfge | ug
ERY IT4 BaITgs SNEXF E) WA 3G
ST CATHE TR HERA S WA
AT A fear ¥, A0 39 WL H W1 AewA
Hed q8%  gaer staw A mifed
HGH THAT H A |

SHRI PRAGADA KOTAIAH:
Madam Deputy Chairman, I thank you for
giving me an opportunity to initiate a
discussion on the vital problem affecting
millions of self-emP-loyed people in the
country, 1 have gone through the statement
made available to the Members by our hon.
Minister of Textiles. I thank him very much
for the interest he has been taking for the
development of the h,andloom industry. But I
am sorry to mention that the Ministry of Tex-
tiles has given inflated, exaggerated figures
regarding the provision of employment to
handloom weavers. It is especially to cover
up its failure to supply the required hank yarn
to the handloom weavers.

Madam, this is the Annual Report of the
Ministry of Textiles. In page 69 of the report,
the Ministry has stated that the deliveries of
cotton yarn were of the order of 1,272 million
kilograms. As per the Hank Yam Obligation
Order, 636 million kilograms of hank yarn
should have been mad", available to the
handlooms. But only 366 million kilograms of
yam was made available. According to the
reports of the Indian Cotton Mills Federation
and also the Planning Commissions which
must have been
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available with the Ministry of Textiles, one-
third of the hank yam available in the market
is taken away by the powerlooms for
colouring and for producing coloured cloths.
Apart from that, hank yam is used for fishing
nets, ropes, sewing threads and ball threads.
No data is available regarding the portion of
hank yam used by all these agencies. Even if
we agree with the Government that the entire
hank yam delivered in the market, including
the 42 million kilograms of non-cotton yam,
was used by the handlooms, the cloth
production would have only been of the order
of four thousand million metres. Then how is
that the Government has come to the conclu-
sion that the handloom cotton cloth has been
in:reased to 5851 million metres of cloth of
yam? There is no use giving an exaggerated
figure of either the provision of employment
or the production of handloom cloth and
trying to deceive not only the handloom
weavers but also the people of this country.

Madam, as the time available is very short,
I would not like to go into the details. The
Minister has referred to several schemes for
the development of the handloom industry- I
would only refer to one particular scheme.
When there were 165 starvation deaths in
Andhra Pradesh in the year 1991-92, the
Government said that it would insure the lives
of the handloom weavers in all those areas.
The premium was Rs 120/-. The Government
said that the entire premium would be paid by
it. The amount of insurance was Rs. 10,000/.
Subsequently, the Government said that 50
per cent of the premium should be paid by the
State Government. After some time, the
Government of India said that one-third
would he paid by it, i.e. Rs. 40/-, one-third
should be paid by the State Govern-ment and
the remaining one-third should be paid
by the handloom
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(Shri Pragada Kotaiah) weaver concerned.
The peculiar condition of the scheme is that
the families of those handloom weavers who
die before the age of 60 are entitled to get the
insurance amount of Rs. 10,000/-. We have
been suggesting to the Government that the
people will live beyond 60, those men should
re-ceive the amount paid by the State
Government, the amount paid by the Central
Government and the amount paid by the
weaver together with the accrued interest. For
getting an injured amount of Rs. 10,000, the
Gov. ernment wants the weaver to die before
the age of 60. See, this is how the scheme is
working.

He has been referring to the hand-loom
development centres. What is the Centre?
They have announced that 250 looms
providing employment to 1.000 people will
be given, loans and grants Rs. 27 lakhs. 1
can't say what  is happening in all
other States, but as far as Andhra
Pradesh is concerned, in the year 1992-M. 22
handloom development centres had been
sanctioned,  but what are the grants and
loans given to them? After a personal
representation by me they have disbursed at
the rate of rupees four lakhs to each of these
22 societies and some other things— a
small amount to each of dying units.
They said that the grant por tion is 1l lakhs
and the loan portion is 16 lakhs. Did they
give the full amount to any particular
society? Let them say, I am here to hear the
Development Commissioner of Handlooms,
when the scheme has been sanctioned,
when the societies  were selected and
what amounts have been given to them. How
is it possible for these handloom development
centres to provide employment to 250 looms?
When can they provide employment to 1000
people.  According to  the norms of the
NABARD there shall be a working capital
of 16 lakhs, then only it would be possible to
provide employment to the handloom
weavers

[RAJYA SABHA]

Urgent Public ~ 328
Importance

in the society to which this handloom
development centre has been sanctioned. As
there is no time, I am not going into the
details of all these things.

Madam, the main drawback of the
handloom industry is its total de pendence
upon the centarilsed mills-They use up their
yarn, spun in their spinning sections, in the
weaving seo tions or conversion into cloth,
but the handloom weavers are obliged to pay
30—35 per cent extra over the actual price of
the yarn in the form of reeling, bundling,
baling, transport, bank charges insurance inte-
rest profits of mills and middlemen. Apart
from that, there are taxes also which have
been levied by the Centre, State Governments
and also local taxes like octroi. This fact has
been established by several committees ap-
pointed by the Government of India as also by
the State Government's. When this was
represented to Pt. Jawaharlal Nehru who was
the President of the National Planning Com-
mittee, constituted in the year 1949,
immediately after the Independence-Sarvashri
Vallabhbhai Patel and Mr. Ranga were also
its members—they recommended that all raw
materials used by and the products produced
by handlooms shall be free from fiscal levies.

Has that been accepted by the Government
of India? No. Sir, in the year 1985, Shri V. P.
Singh, the then Commerce Minister, declared
1985 as a year of handlooms. He addressed
letters to all the Chief Ministers of States and
Union Territories requesting them to abolish
sales tax on all raw materials used by
handloom weavers. Kerala Government was
the only Government which accepted the
suggestions of Mr. V. P. Singh to some
extent. Other States have raised questions as
to why the Centre should not abolish the
excise duty and why not the Central
Government abolish the Central sales tax
before
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asking the State Governments to abo ish all
the sales tax on hank yarn. There was no
response. Even today there is no lesponse
from the Gov. eminent of India.

1 saw the Prime Minister on 22nd
February, 1993. I requested him to see that
excise duties on dyes and chemicals were
reduced to some extent to help the handloom
weavers. Mr. Ardhanareeswaran was the then
Secretary of the Ministry of Textiles, The
Prime Minister asked Mr. Ardhanareeswaran
to try to convince the finance Ministry and
see that dyes and chemicals used by the
handloom industry were given some sort ot
re-uuction in duties, though not all, and then,
on my pressure an inter-Ministerial group
was also appointed.

That group recommended that dyes and
chemicals shall be made available to
handlooms at reduced rates of excise duty.
There was no response Either the Finance
Ministry did not reply or the Ministry of
Textiles werc not able to convince the
Finance Ministry in this regard. Therefore.
Madam, even though the Ministry of Textiles
have taken certain steps to bring down the
Price of yarn, were they' successful?

In the first instance, they said, they are
allowing the mills to import ten lakh bales in
two instalments free of import duty. They
also permitted the mills to import 30,000
metric tonnes of viscose staple fibre for the
purpose of blending it with cotton to augment
the production of blended yam-Immediately I
asked the Government: what was the national
loss of revenue by permitting the mills to
import 10 lakh bales of cotton and also
30,000 metric tonnes of viscose staple fibre.
At least, the Government might have asked
the mills concerned to supply the yarn
produced out of the 10 lakh bales of cotton
and 30,000 matric tonnes of viscose staple
fibre. But, there was no reply. Even
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today, there is no reply. There was a sudden
increase in prices in November 1993. The
increase in yarn prices was more than 50
percent in January 1994. I would like to ask
the Ministry of Textiles what prompted them
when the weavers were suffering not only for
want of yarn but also increase in prices of
yarn, to fix an export ceiling of 100 million
kgs of yarn? All right. They have fixed 100
million kgs as the ceiling for exports. But,
how much have they allowed? Two hundred
and nineteen million kigs. of yarn! The
ceiling fixed was only 100 million kgs and
the actual yarn exported was 219 million Kgs.
Then, according to the hank yarn obligation
orders, the producers of yarn including the
exporters who are also producers of yarn,
should spin hank yam to the extent of 50 per
cent of their marketable out put.

THE DEPUTY CHAIRMAN: Kotai-ahji,
please ask the question.

SHRI PRAGADA KOTAIAH: I am
coming to that. I will not take much of your
time.

Then 1 presented a memorandum to the
Prime Minister, "Sir, there are three
categories of exporters who did not supply
even one kg. of hank yarn. So, sir you direct
the exporters to supply hank yarn to the extent
of 50 per cent of yarn exported by them." On
the 20th March the Ministry of Textiles issued
a notification not exempting export of cotton
yarn from the hank yarn obligationi orders. Is
this the way that the Government should work
in the interest of the handloom weavers? After
I presen. ted the memorandum to the Prime
Minister, on 16-3-95 1 had discussed the
matter with the Minister, where the Handloom
Development Commissioner was also present
on the 17th, and they Said, "We will find out."
But, on the 20th they issued a notification
exempting exports of yam from the hank yam
obligation orders. When you are asking that
there should be no export of rice because
the people are starving,
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country cannot afford to export rice Madam,
handloom weavers are the poor people having
no organisations to shout slogans and make
noise. So, the Government is doing what they
likes. The Prime Minister was telling us that
the needs of the poor would be met on a
priority basis, te this the way to meet the
needs of the poor people on a priority basis?
When we are askin,s the Government and the
Ministry of Textiles also accepted, that instead
of exporting yarn, the value added products
should be exported to make more money, to
earn more foreign exchange, which is
advantageous not only to the Government but
also to the exportrs. But, what has been done?
We are not asking for a 'paise' from the
Government. But, what we are suggesting is
that the exporters to whatever category they
may belong, they should import cotton to
produce yarn and export. There may be two
categories or three categories or whatever they
are, they shall not use Indian cotton as long as
the position of cotton availability is tight-Due
to the liberalised industrial policy more than
100 mills, spinning mills, have come into
being after 1992-93. They should also be
directed to use imported cotton or man-made
fibres for conversion into yam. The
Government is making every effort for
improving the availability of man-made yam
for which there has been a reduced excise
duty. There has been a reduced excise duty on
man-made fibres. Therefore, I am asking the
Minister of Textiles that if he is really sincere
about the interests of the handloom workers,
he should mwithdraw this notification of 20th
March exempting exports of yarn from bank
yarn obligation.

THE DEPUTY CHAIRMAN: Mr. Kotaiah,
I feel your live intention is to help the
handloom weavers and that is why you have
been permitted to raise this Calling Attention I
"think your case would be more strengthened
if you allow other Members
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also to  support you. So, please allow

them to speak.

SHRI PRAGADA KOTAIAH: 1 am
concluding, Madam. So, I am making an
appeal to the Prime Minister to set apart one
crore of rupees for the introduction of
domestic spinn ing units with 12 and 24
spindles. When it wiU be possible for the
handloom weavers to have domesiic units for
24 spindles? I would like to ask the Depart-
ment also to go to Gandhigram in Tamil
Nadu and see how the domestic spinning
units are working for the betterment of the
bandloorrj weavers. Therefore, Madam, I
make an appeal to the Prime Minister to find
a permanem solution as long as we depsnd
upon the centralised spinning mills. We did
get yarn. Even in 1945. When there was
scarcity of yarn, 1 approached Gandhiji. Then
he sent a post card and asked me, "you spin
your own yarn." That is what Gandhiji
suggested in 1945 But we made a mistake in
organising cooperative spinning mills which
are of no help to us. Therefore, now I appeal
to the Minister to set apart one crore of rupees
for popularising the domestic spinning units
in the rural parts of the country. To start with,
you give us one crore of rupees. {Time-bell
rings) Madam, one sentencee and I will
comp'ete because several people think that the
handloom industry has no future, but Madam
this is the Fact Finding Committee Report of
1941. The future is not there for the
composite weaving mills because of
competition from the power-lomns with lower
low cost of production. It has been mentioned
in the Annual Report by the Ministry of
Textiles. This is the third finding of the Fact
Finding Committee. One sentence I will read
out and I will conclude my speech. "Power-
loom competition:—As already stated, a mors
serious rival to the handloom industry than
mills has arisen in the small-scale powerloom
factories. This rival combines in itself, owing
to it? medium-scale production, the
advantages of both mills and handlooms. It
can utilize cheap electrical power and avail
itself of the modern appliances in
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weavng. The competition of power-looms is a
growing phenmenon; about 15; yeans ago the
haindlooms and nothing to fear from them.
Power looms are not subject to any irksome
restriction's such as the Factories Act or
special taxes. As such, they are a source of
competition in important lines to the mills as
well. The cost of production in powerlooms
is comparatively lower owing to Small
ovenhead charts and economies of mechanical
production. Thus the contest has now become
a three-cornered one." The Committee also
said, that if a mill does not earn profit it will
close down but the handloom with its meagre
wages continues to work  be-cause.
unfortunattely, handloom wea vers have no
other alternative open to them. That is the
present miserable condition of the handloom
weavers. | would say, for the sake of the
Minister I will read, out what the Fact-Finding
Committee Report lastly has said.

THE DEPUTY CHAIRMAN: It is from
the Report, isn't it?

SHRI PRAGADA KOIWIAH: "The
Handloom industry has survivell and will
survive. The question is whether it will
survive as a relic of primitive economy, a
symbol of sweating and low standard of
living. Or will it survive and grow strong as
the corner-Stonc of a healthy, decentralized
modem economy which will maintain in
freedom millions of families on a reasonable
standard of Comfort, while ensuring to the
population at large a steady supply of clothing
even in times of possible insecurity? The
answer fo this question will depend on the
wisdom and fore-j;hought which the present
gencration of India will be able to bestow on
this m very important problem."

I appeal to the Prime Minister to consider
the present situation and help the handloom
industry.
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THE DEOPUTY CHAIRMAN: Shri
Viduthalai Virumbi. Just; only questions
because the ground has been prepared by
him. He hag woven the whoes thing. You
have just to print it. Put the questions,
please.

SHRI S. VIDUTHALAI VIRUMBI:
Madam Deputy Chairman, first of all, this
particular Calling-Attention Motion has been
tabled in view of the crisis in the handloom
industry. But the statement says that there is
no crisis in the handoom industry. They are
denying the very existence of a crisis because
of which this particular Calling-Attention
Motion has been brought before this House.

On page 2 of the statement, in paragraph 4,
the Minister says: "Hon_ Members have been
expressing concern from time to time
regarding availability of hank yarn a' reason-
able prices". Madam, the problem is still
lingering on. They have produced some
statistics. What I feel is that it would take
two-three days for us to verify whether the
statistics are correct or not. They are giving
such a type of statistics only to see that we do
not raise any questions here.

Madam, what is the real situation as far as
yarn is concerned; hank yarn and done yam?
This hag already been explained by Shri
Kotaiah. Some people have lost their lives.
The people who are engaged in the handloom
sector have lost their lives in Andhra Pradesh
due to poverty. In Tamil Nadu, in Tirupur, the
baniar industry is completely crippled; it is
paralysed. Not only that.

When we raise the question about hank
yarn here, the Government says that
everything is all right But in reality, it is not
so0. What do you see when you go through the
figures in respect of production as well as
export of yam?  Take, for example,
hank
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yarn. ine target for export lor the period 1991-
92, 1993-94 was Rs. 3,095 crores. But the
actual achievement in yarn export was Rs.
3,764 crores. Therefore, they have exceeded
the target by Rs. 669 crores. There is a re-
striction here. They should not export yarn
upto 60 counts. This restriction was not
adhered to by the exporters. Unfortunately,
there was no monitoring done by the Govern-
ment to ensure that the exports are made as
per the norms prescribed by the Government.
I would like to know from the hon. Minister
whether it is a fact that there is a restriction
that up to 60 counts, yarn should act be
exported. Is there any such restriction? If
there is such a restriction, what has been done
by the Government to see that this restriction
is adhered to, to see that it is implemented
properly? I would like to know that.

The Government says that there is no
scarcity of hank yarn, that people make a hue
and cry. Madam, everybody knows that there
is scarcity, I myself met the Minister at his
residence. He said that the subsidy on hank
yarn could be increased by a further 5 per
cent. This is what h& said.

The yam production in the mill sector is
1,272 million kg- Out of this, 50 per cent has
to be .given to the handloom sector. This is
mandatory we can say. It is an obligation cast
on the mills to see that 50 per cent of this
1,272 million kg. is given to the handloom
sector. But what has actually been given?
Only 366 million kg. What about the balance?
Has action been taken against the erring mill-
owners. Nobody has taken any action.  This
is very clear.

Another important thing is, we have to
protect the workers. Workers are workers,
whether they are in the handloom sector or in
the powerloom
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sector or in the null sector. We have to
protect the workers in all these sector. I do
not have any bias in favour of any particular
sector. Madam, I would like to point out here
that on hank yarn, there is no excise duty; on
cone yarn, there is excise duty.
Automatically, therefore, there is a difference
in the price between the two. What is hap-
pening is that the people who are having
hank yarn are converting it into cone yarn.
With some arrangement within the house or
in a small factory, they are doing it. The hank
yarn is being converted into cone yarn. To
stop this malpractice, I can say, to the best of
my knowledge, that the Government has not
taken any action. Therefore, the scarcity ;s
still continuing. On the other nand, you are
giving some statistics compiled by the local
officials. This is not the market situation.

In the case of cone yarn also, it 's exported.
When they export, they earn some profit.
This, automatically, results in the scarcity of
cone yarn. Because of that they had sent out
more than 60,000 workers from the factories
in Tiruppur. Still they did not come back.
Nobody is bothered about it. That is the
situation.

Then, cone yam is in scarcity, hank
yarn is in scarcity, prices have not
doubled but quadrupled. They should
not go through these statistics. What
I ask is, let the Minister go through
the newspapers. From three years
before you take some four or five
newspapers—whichever papers you sel
ect, it is left to you—of four or five
weeks and then find out the market
price prevailing and then see what is tha
market Price prevailing now. Then you
will find out what you have given. You
have not given the prices prevailing
three years before and what the cur-
rent prices are. You have not given these in
your statement. Why has it not been done?
Because, had  you
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given these prices, then, automatical if we
will know that our entire statement is
untrue." That is why you have not given
them. Only you have said what arrangements
you have made to give some hank yarn, 20
million kg. or 10 million kg. You have given
all these paragraph by pa. ragraph, but you
have not given thr exact prices which were
prevailing three years before and which arr
prevailing now.

SHR G. VENKAT SWAMY: I wiU live
you now.

SHRI S. VIDUTHALAI VIRUMBL
Thank you very much. I think the hon.
Minister will honour his com-liunent.
Then we will find out the
prices... (Time-bell rings)...

Madam, therefore, as far as hank yarn is
concerned, firstly, it is not available in the
market. If he wants any proof, he can see that
the entire handloom sector in Tamil Nadu,
particularly around Karur, is completely,
paralyzed. Cone yam is not available. The
prices have quadrupled scarcity is there, price
increase is there, and the entire industry is
paralyzed . But no proper action is ta-ken.
You have taken action, but no proper action
has been taken to solve the crisis. I want to
know what you are going to do. What. I feel
is, he has not given the true picture in this
statement. Thank you, Madam.

THE DEPUTY CHAIRMAN: Mr. S

Madhavan... Not here- Shri Gurudas
Das Gupta- Now, only questions, ple'
ase.

SHRI GURUDAS DAS GUPTA Madam, I
feel that this is not a prob-fem of the
handloom sector only. Th if is a textile crisis,
this is a national crisis and the hon. Minister's
state-nent is an absolutely misleading st-
Itement. He holds out a lollipop of
assurances, without caring or with-mit
ensuring whether his assurances Me fulfilled
or not.
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Therefore, the question is not whe
ther millions of handloom weavers
are starving or not. That, of courw,
is true. But the main point is this,
that India is a country where n'it
only the largest niunber of illiterate
people live but it is also a country
where people are becoming ill—clad
every day. The per capita consump
tion of cloth has gone down in the
country. It was 13 metres per head,
now it is less than 10 metres per
head. Therefore, the essential point
is, cloth production has gone down,
people are besoming ill-clad
and, at the expense of the national interests
the Minister is pampering the exporters to
capture foreign markets and earn foreign
exchange. Therefor, this policy Ib lanti-
national and this policy is against the interests
of the nation as a whole. It cannot be said that
it is against the weaven only.

What are the statistics? Will the Minister take
the trouble to answer wnether the per capita
consumption of cloth has gone down or not,
whether there has been an atonormal increase
in the prices of textile goods dll over the
country or not, whether It is true that the price
of the yam which is being supplied to
handloona is at Icfast 25 per cent above the
ex-mill rates or not, whether he will agree that
there hag been a sharp decline in the supply of
yarn to the handlooms, whether he wiU agree
that it is because of the short supply and high
prices and export craze and criaze of the
Government to pamper high-value textile
products that the present situation has been 1
P.M. created? This is a part of the textile
policy. The textile policy is precious, and we
can Only see the effects of the pernicious
textile policy in the mase nauperisaticn, in the
mass under-em-ployraent and in the mass
poverty of the handloom weavers who oosnti-
tute a significant part of the working
population in the coimtryside living
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below  the poverty line.  This is the
accusation.

Madam, a number of new mills have been
set up to produce yiarn. The Government has
given tliem tax cbnjcessions. The Government
has allowed them to import high-value.l
machinery. All sort of concessions have been
given to them. These mills are producing yarn
and enjoying the privilege of the Government,
but they are just exporting the product. There-
fore, at the cost of the national exchequer, not
Only are we depriving the weavers but also,
we ,are creating a situation where the per-
capita availability of cloth and the per-capita
use of cloth go down. Therefore, the textile
policy is wrong, pernicious and ag'ainst the
people.

Madam, not only are the new mills
indulging in export, but they are also violating
the Government Order so far as the mandatory
Order for supply of yarn to handlooms is
concerned. There is nobody to enforce the law
in the country. The Government has abdiqated
its responsibility. The Textile Ministry is there
only to sign agreements and to see that the
agreements are never implemnted. Mr. Venkat
Swamy is presidioig over the liiquidiation of
the textile industry, and he can be held
responsible for aggravating of the problems of
the textile industry in the country, not only
affecting the handloom sector but also
affecting the country las a whole, the
population of the country as a whole.

Madam, supply of yam has gone down
beqause it is being exported and because a
large number of mills liave been closed down.
Not less than 110 mills have been closed
down. A large number of textile mills are
ttpenating just nominally. They are also being
closed down. Two lakh workers have been
retrenched. According to my calculation 50
per cent
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of the weavers are under-employed. They do
not have any job because there is no supply.
They do not have any job, and, therefore,
there is no wage. They do not have any wage,
;and, therefore, they are living below tha
povertyline and they are starv ing. It is on the
denial to the common people and their
starvation that you are building an artificial
prospe rity of export- You have built your
craze for catering to the needs of high-income
.group in the country High-valued textiles
are being pro duced to cater tt) the
needs of the high-income group. Instead of
marching towards self-reliance, the textile
industry is creating a situation where the
country is marching into the lap of the
Reliance Company.

THE DEPUTY CHAIRMAN:
Gurudasji, are we discussing the entire
textile policy?

SHRI GURUDAS DAS GUPTA:
Yes.

THE DEPUTY CHAIRMAN: No, we are
not.

SHRI GURUDAS DAS GUPTA: Yes,
Madam.

THE DEPUTY CHAIRMAN: Iam
so sorry _ we are not discussing the entire
textile policy.

SHRI GURUDAS DAS GUPTA:
Handloom is being denied because Re
liance is being pampered. That is
my contention.

THE DEPUTY CHAIRMAN: No, no. I
have no problem if you discuss anything,
but not now.

SHRI GURUDAS DAS GUPTA: I want to
know from him why mills producing high-
valued cloth are being pampered at the cost of
the interests of handlDoms. That is my
essential point. The Textile Ministry is not
only denying yarn to handlooms but it is also
denying cheap
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cloth to the common people. At the cost of
the common people and handloom weavers,
we are exporting, and super profit is being
made and mani pulated by mills producing
high-valued cloth in the country.

Therefore, my first question will be
whether you will ensure that there wiU be a
serious curtailment of export of yarn. I
demand curtail ment of the export of yam. I
demand the mandatory order for the supply of
yarn to the handloom is really enforced. Those
who violate it should be brought to justice. I
demand let the Government say that they
would create a situation whereby additional
concessions would be given to the handloom
weavers in the form of withdrawal of taxes, in
the form of subsidy, in the form of cheap bank
loan, in the form of purchase, in the form of
Government orders. The handloom weaver
has to be protected and there has to be a
specific Government decision. We are not
ready to listen to what the Government
intends to do; we want to know what the
Government is actually trying to do.

THE DEPUTY CHAIRMAN: Mr. Gurudas
Das Gupta, just one second, please. If you do
not help me in rurt-ning this House, then you
would not help your colleague. Please put
questions. Mr. Pragada Kotaiah has a very
specific Calling Attention Motion about
handloom. I would be happy if you discuss
the entire textile policy or the industrial
policy. I have no problem. But if you please
put pointed questions, then I assure you that
you wil get pointed answers. But if you are
going to discuss it, then he will definitely say
it is beyond his perview. So, you would not
get answer and you would say the Minister is
not answering.

SHRI CIURUDAS DAS GUPTA: I will
not give any scope to the Minister to get
away. That is not the point.
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THE DEPUTY CHAIRMAN: I wiU give
him the scope to get away because it will be
beyond his Ministry.

SHRI GURUDAS DAS GUPTA: Madam
Chairperson, it is an interlinked question. My
charge against the Government is that the
handloom sector is being discriminated
against to favour the big ,high-valued, textile
mills of the country.

THE DEPUTY CHAIRMAN: Do
not repeat. It wouldnot go onrecord.

SHRI GURUDAS DAS GUPTA: I am not
repeating .1 would like him to tell me
whether he is ready to put a curb on exports; I
would ask him to tell us if he is ready to
organise a package for the handloom sector in
the form of further subsidy, give them bank
loans and a particular order from the
Government. Thirdly, considering the serious
privation of the handloom weavers and
workers; I would like to know whether the
Government will ensure that some social
security measures will be taken at least for a
temporary period to give relief to them.

THE DEPUTY CHAIRMAN: That is
much better and he can answer,

SHRI GURUDAS DAS GUPTA: He
wiU not answer because he wiU need the
Cabinet's approval for the answers-

THE DEPUTY CHAIRMAN: Mr. Jibon
Roy. Please put questions to get an answer.

SHRI JIBON ROY (West Bengal):
Madam, I am incapable of making a long
speech.

I thank the hon. Member and mi elderly
brother for raising this issue in the House- It
is a most important issue and I share his
concern, because I am associated with the
working class movement. I know the problem
of weavers to an extent, though



343 Calling Attention

to the matter of
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one thing I wish to mention here is that you
may expect a golden pot, but I cannot be
made of stone. You support the Government
which has adopted, a policy very recently
which is contrary to a Welfare State, a policy
of the survival of the fittest. Every year
perpetually the Government is raising the
investment ceiling of the small-scale
industries and the big iadustries are entering
into the small-scale areas.

THE DEPUTY CHAIRMAN: We are not
on small-scale. We are still on the handloom.

SHRI JIBON ROY: Handloom is in the
small-scale, Madam.

THE DEPUTY CHAIRMAN: Please
confine yourself to the handloom.

SHRI JIBON ROY: What is the status of
the powerioom ?

THE DEPUTY CHAIRMAN: I am sorry. |
am going to be very strict. i will not allow
you to speak if you do not stick to the subject
under discussion. There are many other hon.
Members who know the subject. I have
Members here who have spent their lives in
this. I would like them to put questions to the
Minister on the handloom sector. No
discussioa other than that.

SHRI JIBON ROY: I am very much on the
point, Madam. But, what is the main problem
of the handloom industry The main problem
is that the mill sectors are closing their mills
and are investing their money in powerlooms.
A competition is going on between
powerlooms and handlooms. And investment
on power-looms is taking place because of
the change of the policy of the Government. I
have a figure with me which shows that the
per capita productivity in the handloom sector
between 1989 and 1990 and 1992 and 1993
has gone up by only live Per cent. The
productivity in the powerioom
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sector has gone up by 15 per cent. Il
the workers' strength in the hand. "
loom sector is ten million, as it is
reported in a report of the Govern
ment, the pet capita production comes
to 442 metres per year. The per
capita  production in the handloom
sector comes to 2,971 metres per year-
This is the competition between the
handloom sector and the powerioom
sector. In the powerioom sector, the
industry does not pay wages to the
workers. Sometimes they pay Rs. 600 or Rs.
700 or Rs. 800 per worker. Therefore, an
uneven competition is going between these
two sectors, The then Janata Dal Government
had decided that after 1990 there would be no
expansion of the powerioom sector. But the
investment in the power-loom sector is going
up every day. Therefore, this restriction has to
be imposed.

Secondly, there has been some com-
mitment given by the Government to the
handloom weavers to produce hank yam and
every year at least 50 per cent of the product
would be marketable. Even that commitment
also has not been fulfilled. According to the
figures given by the Ministry of Textiles in
the House, in 1993-94, mills should have
produced about 650 million kgs. of hank yam
but they have produced only 372 million kgs.
of hank yam. Out of 372 mil-lion kgs. of
hank yarn, about 40 per cent has been
siphoned off by the powerloom sector. What
steps have you taken? According to the
explained position Handloom Sector require
around 600 million Kgs of hank yarn every
year. But that is not being produced. Apart
from this, the export of hank yam is also
going up. According to the figures available,
in 1989-90, 40 million kgs. of hank yam was
exported. In 1992, they have ex-ported 145
million kgs. of hank yam. In 1993-94, they
have exported 200 million kes. of hank vam.
How could you expect the handloom sector to
survive this ctffensivc?
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SHRI G. VENKAT SWAMY: We did not
export any hank yam. You should know the
difference between hank yarn and cotton
yam.

SHRI JIBON ROY: You have exported
both.

SHRI PRAGADA KOTAIAH: Whether
you have exported hank yarn, cotton yarn or
whatever it may be, automatically the
production of hank yarn is going down. You
have not said about that. why?..... (Interrup-
tions) ..

SHRI GURUDAS DAS GUPTA: They are
not supplying the hank yarn to the handloom
sector. That is the point. You must
understand that it is in short supply- -
(Interruptions).....

THE DEPUTY CHAIRMAN: Kotaiah-n,
the Chair is this side.

SHRI PRAGADA KOTAIAH: I would
request the Prime Minister, .(Inte.
ruptions)...

THE DEPUTY CHAIRMAN: I am not
allowing anybody. Please sit down. *
(Interruptions)—Kotaiahji, please sit down,
The Minister . is competent enough to
answer all your queries.

SHRI GURUDAS DAS GUPTA: Let us'
see.

SHRI PHAGADA. KOTAIAH: Let tlie
Minister answer all my queries in English
only. We will not be able to follow his reply
in Urdu.

THE DEPUTY CHAIRMAN: The
translation system is working.

SHRI PRAGADA KOTAIAH:  This
subject is more of a technical nature
Therefore ask himto reply onlyin
English So that I may be able to know what
he is telling us.

THE DEPUTY CHAIRMAN: My.
Kotaiah, just now, the Minister is not
speaking but Mr. libon Roy is
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speaking. He is speaking in English. I think
when the Minister spoke, the translation was
on. So, put on your head phone. If your head
phone is not working, please let me know so
that 1 will see to it that you get proper
translation. Secondly, the statement of the
Minister was only in English, not in any othe;
language, not even in Hindi. So, ple-ase read
it. if you had any problem at that time, you
should have told me. Now, it is too late. He
has already spoken.

SHRI PRAGADA KOTAIAH: He
did not mention all the issues in his
statement. We have mentioned only with
regard to yarn. Let him answer straight.

THE DEPUTY CHAIRMAN: If you do
not interrupt and let me finist dle discussion,
I assure you that he will answer. If you don
not allow him, if you do not give him time to
answer, then I do not give you; any
assurance.

Mr. Jibon Roy, we are not dis-issing the
policy in detail. Please Put your questions.

SHRI JIBON ROY: Madam, I am very
much discussing handloom I am not going
beyond that.

THE DEPUTY CHAIRMAN: Ques tions,
please.

SHRI JIBON ROY: According to the 1985
Textile Policy, 22 handloom. items were
reserved, for the- haiiO-loom sector. And the
textile mill owners went to the Supreme
Court. There was a stay. The Supreme Court
vacated the stay. But still, the Textile
Ministry is not enforcing that 1985
stipulation. Therefore, it has got o be
enforced.

Besides that, the Government should take

steps for diversification in the handloom
sector. The handloom sector can produce
many things. The export potential- is
increasinfg. The
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every year. For diversification also, technical
help and finance are necessary.

The second thing is marketing. So far as
marketing 1is concerned, there also, the
handloom sector is entirely at the mercy of the
mill sector and the textile sector and co-
operativi-s Of course, some co-operatives are
helping. But there is a complaint that many
co-operatives do not PaY up the money to the
weavers regularly and they usurp the funds. It
happened in the case of the Janata cloth also_
The wage supposed to be paid to the
handloom weavers had not been paid. Mar-
'fetfng is an important aspect. The
Government should see that in the matter of
marketing also sufficient support is given.
There should be some balance in the
imposition of excise also. For some time now,
since the 1991 Budget, there, has been an
obsession in favour of synthetic yarn. As a
matter of fact, totally, the price of cotton yarn
goes up in comparison to the price of synthetic
yarn. Hank yarn also suffers out of this

These are the main submissions I have to
make to the hon. Textile Minister. I hope he
will respond to these points.

Thank you, Madam.

! e ey wIAAg  grAEy
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1993-94, the employment generation in the
handloom sector, which is directly related to
actual production, has been estimated at 124.82
lakh persons- I want to know from the Minister
what is actual achievement is? The Minister has
just now told us that he is working for the deve-
lopment of the poorest of the poor and wants to
bring them above the poverty line. It is z good but
it lacks sincerity- So far as the schemes which
have been formulated by the Government are
concerned, they have not yet been implemented
What will the Minister do to bring the people,
who are below the poverty line to bring above the
poverty line? Madam, the National Council for
Cooperati'e Training has been conducting
training programmes since 1979-80. For the
development of all the cadres in the handloom
sector- But it is suffering for lack of funds in the
same way as other cooperatives are sufferin?-

Madam, I would like to know this from the hon.
Minister. What has happened to the Abid Hussain
Committee report? Has it been put into cold
storage or is it still being! considered? The
Government announced some schemes for
handloom weavers under various rural develop-
ment programmes- Madam, as you know, the
other day. the Prime Minister was mentioning
about rural development programmes. All Mem-
bers of Parliament know what really is happening
in rural areas under the rural development

with" the allegation made by Mr. Gurudas programmes and rural employment programmes-

Das Gupta that the Minister is presiding over Madam,

since 1993 nothing substantial has

the Jiqui-dation of textile industry buti agree happened in the Textile sector Tn 1991-92, the

to the extent that the Ministry should hlave Integrated Handloom Village

Development

sincerely woi-ked-for the development of Scheme was introduced to help the handloom
textile industry, it would have created more weavers in villages- But what has haopened to this
number of jobs in the rural areas Madam, I Scheme? How is it helping the handloom weavers

am not foing into the details,

the otherin the villages.

1 know the Minister is very

Members have already mentioned the points. sincere- But what do we do if he is chained up
I am only concentrating on the achievements everywhere? He

made bv the Ministry after -the present
Ministt' has taken over the charge of the

'T'inistry of Textiles.- Durin?
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He has bo freedom to do anything because of
the powerloom giants. Mr. Jibon Roy has
already mentioned that 26 items which were
independently reserved for the handloom se-
ctor have not been introduced so far. I don't
know under whose pressure the Ministry is
not able to do it. I would like to know from
the Minister whether he is going to implement
this scheme or not. In the light of the Supreme
Court's decision the Government should come
forward to implement this scheme; otherwise,
it is not going to create any employment
facilities in the rural areas. Madam, as you
know, it is the only rural-based industry
which can give employment to millions Of
rural people.  Thank you.

THE DEPUTY CHAIRMAN: Now we
have only a few minutes before the lunch
hour.

SHRI V.
dam. ..

NARAYANASAMY: Ma

THE DEPUTY CHAIRMAN: Now what
can we do? This is a very  important matter
and the Minister is not free tomorrow. We
don't want to leave it for the

evening
because the whole  discussion is in the pro-
cess. We have to discuss the Bud-set

(Railways) also. The name of Mr. Ram
Ratan Ram is there and four more names are
there who want to put questions.
Everybody wants to put questions. Then
there will be the reply of the Minister. ~ After
the lunch hour we will have one hour to
finish this Calling Attention Motion. The
Members would take half-an-hour to put
their questions and  then the  Minister
would  answer. Then we will take up the
Budget (Railways). We will adjoam the
House for lunch now, if the House so
agrees.

SOME HON. MEMBERS: Yes.

THK DEPUTY CHAIRMAN: If you
want be sit a little late we can sit late

[RAJYA SABHA]
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because we have to finish six hour
discussion on the Railways.

The House is adjourned for lunch. The
House then adjourned . for lunch at
twenty nine minutes past one of the

clock.

The House reassembled after lunch at
thirty-onie minutes past two of the clock,

THE VICE-CHAIRMAN (SHRI SAT-
KH AGARWAL) fo the Chair
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foaw fao gmiy wft oft agrd ¥
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SHRI V. NARAYANASAMY (Pondi-
cherry): Mr. Vice-Chairman, thank you for
giving me this opportunity to participate in
the discussion.

THE  VICE-CHAIRMAN; (SHRI
SATISH AGARWAL): 1 was undw the
impression that Mr. Narayanasamy will
have a meeting with Mr. Venkat Swamy* to
discuss matters.

SHRI V. NARAYANASAMY: I wan: the
discussions to be held in the House and not
privately with 'the Minister. Sir, as far as
problems faced by the handloom weavers are
conterned,'the  Minister knows it well.
Unfortunately, Sir, the Annual Report for
1994-95 that has been submitted to Parliament
has been reproduced in the statement of the
hon. Minister. Sir, if you go through the An-
nual Report and the statemeiut of the hon.
Minister you will see that there is no further
improvement. Otherwise, tha hon. Minister
would have laid on the table of the House the
Annual Report for the year 1994-95. Sir, the
basic problem of the handloom weavers as
raised by Mr. Pragada Kotaiah is the short
supply of hank yarn to the weaver”. This is
being faced by all the States. Apart from that
the price has been increased because of the
support of' the hank yarn beyond the limit that
has been prescribed by the Ministry. And the
Minister says that he is giving subsidy. The
basic problem is that tha weavers who are
doing it at the village! level take the yam from
the cooperative societies. They weave the
yam, bring the cloth and give it to the society.
Then they get the wages. The cooperat]"
society system is going on and the income is
given to them on a wedcly basis which our
Minister knows. The cooperative societies are
not in a position to pay even on a weekly
basis. It goeJs even to months because they
are not able to sell their products in the
market. The Minister says that the
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Handloom Promotion Council is there and we
have got a system by which we are helping
them. As far as hank yam is concerned, since
the prices are going up and no proper support
is coming somel of the cooperative societies
have been! closed down. They are being
closed and the weaving community who have
beert depending upon weaving; only go to the
private individuals for the purpose of getting
yarn and then they weave and supply to them.
Scy, the weavers are being exploited by the
persons who are exporting the cloth, by the
private agencies. This is the problem-Apart
from that ,the hon. Minister gave the figures of
prosecutions. The Minister says, "Those who
have not followed the Handloom Reservation
Order, action has been taken against them, the
FIR has been filed." That came into force in
1986. Then the new Textile Policy was
announced by the Government and the Min-
ister said, "The matter is pending at the FIR
stage." Sir, the handloom lobby, I fully agree
with Shri Kotaia-hji, is so powerful like the
powerloom, and the hon. Minister could not
withstand the pressure, from the power sector
and ultimately the poor handloom weavers,
who have no organising capacity for fighting
against the Textiles Ministry, for fighting ag-
ainst the powerful powerloom sector, they are
the real sufferers. Then what is the welfare
measure that they have implemented for them?
Sir, the hon. Minister says—I went through
the Annual Report—the 20-Point Programme
that has been implemented by the Government
has also been extended to them. It is not under
the mercy of the Textiles Ministry The people
who are reallv to be the beneficiaries under the
DRDA scheme of the Jawahar Rozgar Yojana
or the IRDP, for the purpose of their
develpment, they can get it. Why should they
go to the Textiles Ministry'?

Sir, I would like to ask: Out of the 124
lakhs even 25 lakhs are handloom weavers in
this country, how
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many colonies have, they provided for them
whether it is in Tamil Nadu or Andhra
Pradesh, the State from which the hon.
Minister comes? Sir they have constructed
about 2,000 houses but they have given a very
big figure about it .  Housing problem is a
very big problem for the handloom wea-vers.
The cooperative societies can be encouraged
by bringing a scheme to give benefit and to
give regular employment to the
handloom weavers, to give them at
least 20 days work.  There is no
m'ichanism for giving them em-
ployment through the cooperative societies at
the State level. Therefore, Sir, I agree that the
Minister is taking leen interest. But,
Unfortunately, the Ministry is misleading
the Minister and the Minister goes by the
figures that have been given by them. The
Minister goes to the slums where the
weaving community is living. He
understands  their problems. Even today
most of them arc living in the thatched huts.
I cnow it because we have been visiting there.
Their salary does not exceed more than Rs. 70
to Rs. 80 per week. How can a family live
on this Rs, 80?7 How can they send their
children to school and maintain their
family. How are they to live? =~ The  hon.
Minister has to understand it. What is the
problem in allocating the required quantity of
hank yam to the handloom sector? What is the
problem? You have to gear up the
machinery at the State level. You are having
agencies at Madras, Calcutta and Delhi.
What are they  doing? Filing FIRs will not
do. You wiU have to cancel the licences of
the importers in the powerloom  sector, who
are violating the norms and who are violating
the guidelines. Why are. you not doing it?
As a result of this, they  get emboldened.
You are not able to implement the order that
has been issued by your Ministry. Sir,
therefore, the  problem

faced by the handloom weavers is

very serious.  There are starvation
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deatns. The Minister knows it. Fortunately for
us, it is not there now, because the Minister is
taking keen inrest. But, still he has to do a lot
of work. Let him not go by what the Ministry
says. He should apply his mind to the various
problems which are being faced by the
handloom weavers and then try to help the
handloom weavers to the maximum extent
possible. Sir, I will conclude with one more
point. Sir, marketing is the biggest problem
for the handloom sector-

THE VICE-CHAIRMAN (SHRI SATISH
AGARWAL): You are putting forward a
dangerous proposition. If the Minister does
not go by what the Ministry says then the
Ministry will not go by what the Ministry
says.

SHRI V. NARAYANASAMY: Therefore
Sir, 1 said, that there should be close
coordination between the Minister and the
Ministry.

SHRI ANANT RAM JAISWAL (Ut-tar
Pradesli): He says that the Minister does not
apply his mind.

SHRI V. NARAYANASAMY: I did
not say that. I said that 'the Minis
try is misleading the Minister'. That
is what I said. In spite of the fact
that the Minister knows the ground
realities, he is being misled by the
Ministry.  That is my point. I
now come to the marketing aspect. The basic
point is this. When hank yarn ,is exported, we
get a lesser amount. On the other hand, if
value-addition is there, we can get double that
amount. The Government's policy is to see
that there is value-addition. At the same time,
we are exporting only "yarn. There should be
a correlation. The question is: Are you
accepting the new economic policy of the
Government pr not? Is the Ministry of
Textiles accepting the new economic policy
of the Government or not? You give the yarn
to the handloom weavers. Let them use of the
yam to make handloom
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products. They can be exported so that the
country would get more foreign exchange
and the handloom weavers also would be
able to get more income out of it. I do not
say that you should stop exporting yarn.
There should be a correlation between the
two. There should be some limit.

SHRI G. VENKAT SWAMY: Mr.
Gurudas Das Gupta is saying.

SHRI GURUDAS DAS GUPTA: I say
'reduce’.

SHRI V. NARAYANASAMY: I am also
saying 'reduce'’. I would like to tell the hon.
Minister: 'Please don't fall a prey to the
powerloom sector' Don't allow the
powerloom sector to dictate terms to your
Minisry.

SHRI GURUDAS DAS GUPTA: There
should be a reduction in the exports, reckless
exports.

SHRI V. NARAYANASAMY: Reduction
in the export of hank yarn. I am not talking
about the cloth. Kindly bear with me.

SHRI GURUDAS DAS GUPTA: I am
also talking about yarn only.

SHRIy. NARAYANASAMY: Sir, what is
happening today? The hon. Minister knows
about it. A lot of spinning mills are coming
up. The weaving mills are being closed down
one by one. (Interruptions). This is the real
situation. The hon. Minister knows about it.
The big industrialists want to make quick
money by producing only yam, at the cost of
the poor handloom weavers.

I know the hon. Minister is a very dynamic
person. | have a great regard for him. But I
want him not to be misled by his Ministry.

Thank you.

THE VICE-CHAIRMAN (SHRI SATISH
AGARWAL): Shri Anantram Jaiswal.
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SHRI GURUDAS DAS GUPTA; Mr.
Narayanasamy is saying, the Minister is so
naive as to be led astray by his
Ministry.

SHRI V. NARAYANASAMY: No, I am
not telling that.
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¥ g7 gwmas wifwg T gl S
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fags Tioxe & 92 A9y A W
oy % G aF 4 wgmi fF war
TEEA, ¥ qE 9T wwow S§ | ¥
FHETT AZ14T, AAT 9§ qaq faar
HIGF YgT-F5T  HFATE |

THE VICE-CHAIRMAN (SHRI SATISH
AGARWAL): Before 1 ask the Minister to
reply, does any other Member want to seek
some clarifications or put some questions?

s weTaar 5y (fagr) « 4 Fa=
T (G FIAIAFAE IVINETA A
FZ wAl WO W W RITHE A E,
LT ehiir At fedt rdy |HIT amAY
g 9% HTAwT @ AfFY L S
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F ¥ “§FTda” FA RATA AR
fgar A1 & i Qv i =7 gralw T
¥R FE s agora g wAET oy
g 3 AITAT | AT FEAT B, HASH
Fr fexfy w7 @ & 7oA aFwe iy
FiEa @ qfzal gF & AR Rl Imd
Fr fegfy aqTE wAT AT EET H AN
g & @@ U W gy Al ¥
Tg W & SOMAQ STawRTs W, &
a‘rﬁmﬁ:%ﬁ'a{#&@ﬂ, At & gfsar
FF WY uz7 Ty AT 9T W@ Wg av
AAT N eTE TN T HFA F 7 a7
Iy ug #, Ty syawar gAy TifEg )
ITGFIETS T, A TG& WAL &

SHRIS. VIDUTHALAI VIRUMBI:
Eh, you direct the Govenment to
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ensure that this is done in all
languages.,. (.Interruptions)

THE VICE-CHAIRMAN (SHRI SATISH
AGARWAL): I cannot decide that point. Mr.
Virumbi, please take your seat- -
(Interruptions)

SHRI S. VIDUTHALAI VIRUMBI: No,
no. This type of tendency should be curbed...
(Interruptions)

SHRI. SHANKAR DAYAL SINGH: This
is not a question of Hindi or English. -.-
(Interruptions).

THE VICE-CHAIRMAN (SHRI SATISH
AGGARWAL): Mr. Virumbi is it necessary to
raise controversial issues every time?...
(Interruptions) Mr. Venkatraman, please take
your seat---(Interruptions)

the regional

It is not a question of getting translations in
various languages. It is a question of getting
a good Print.

" That is all: E e § IIOT § &9
ag ATHST  IzTAr AT o7 A7 SAAT A

Srafy et faafm o Oy ag A

" 9gF ~MF g oF sty wh U ATas §
ag Tmem & oy i sewr ikl
T FUE TG | Tgd g HIALF
nest yiafafy aasr svger & of &

B S s afiRl suwe
HIGRT YA FIT T KA
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THE VICE-CHAIRMAN (SHRI
SATISH AGARWAL): Mr. Md. Salim.

Mr. Md. Salim, just a minute.

Mrs. Margaret Alva, after this item is over, we
are going to have a discussion on the Railway
Budget and the Resolution. This is an important
debate. The Railway Minister is not here.  So,
request you kindly to get him here to move the
motion. If he is busy in the other House, I will
permit him to go back, and any other Minister can
deputise for him, but, I will not permit any other
Minister to deputise for him so far as the
moving of the Resolution is concerned. So, he has
to be here at the initial stage to show respect to
the House. Later on, 1 can permit him to go to
the other House, but he has to be here when the
discussion on the Railway Budget takes place.
He can go back after five minutes, but, he has to
be here. Otherwise, I wiU have no other option
but to adjourn the House. So, I. am warning
you half-an-hour in advance.
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THE VICE-CHAIRMAN (SHRI SATISH
AGARWAL): This is known as transparancy
in dealings.
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"At the very outset, I would like to inform
the House that there is no crisis in the
handloom sector as raised by hon. Mem'fers of
Parliament through their Calling Attention
Notice."
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"The Government is also going to assist the
weavers to sell their products through district
level fairs and exhibitions." 'The Government
is also going to assist the weavers to sell their
products through district level fairs and
exhibitions."
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THE VICE-CHAIRMAN: This is
known as transparancy in- dealings.
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The Government is also going to assist the
weavers to sell their Products through district
level fairs and exhibitions.**

"The Government is also going to assist the
weavers to sell their products through district
level fairs and exhibitions!."
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SHRI PRAGADA KOTAIAH: Sir, I want
to make one submission only. He has
referred to several things in the statement but
what we want is that the supply of yarn to
handloom weavers is made for fifteen days
in a month.

THE VICE-CHAIRMAN {SHRI

- SATISH AGARWAL): You have made that
point sufficiently.

SHRI PRAGADA KOTAIAH: All the
schemes are not implemented.

THE VICE-CHAIRMAN (SHRI SATISH
AGARWAL); You hear the reply first. Mr.
Kotaiah.
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SHRI PRAGADA KOTAIAH: Sir, I
would like to....

THE VICE-CHAIRMAN (SHRI SATISH
AGARWAL): No query. Please take your
seat. I will permit you later on.

SHRI PRAGADA KOTAIAH: Sir,...

THE VICE-CHAIRMAN (SHRI SATISH
AGARWAL): Please resume your seat.
' (Interruptions). Nothing will go on record. 1

will, give" you one or two minutes later on.
Mr. Minister, please continue.
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SHRI PBAGADA KOTAIAH: He is
eferring to something else. What is this?....
. .{Inteiruptioru). He must answer that...
(Interruptions)...

THE VICE-CHAIRMAN (SHRI SATISH
AGARWAL): He has understood your
question .(Interrup-
tions)...

SHRI G. VENKAT SWAMY: Mr-Kotaiah,
I am coming to your point. You * please sit
down. . . ({Interrup.
tions) ....
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SHRI GURUDAS DAS GUPTA: The point is
that yarn should be produ- ced. But yarn
should be utilised for domestic purpose. Most of
the handloom sector mills- . {Interruptions)

SHRI PRAGADA KOTAIAH: If we
are not going to accept it now, when
do we accept it? It is the competi
tion from the powerloom sector that
is responsible for the closure of the
mills... {Interruptions)...

SHRI GURUDAS DAS GUPTA: The
Minister is avoiding two points. Number one
is that there is short supply of yarn to the
handloom sector- The second point is
regarding price rise. These are the two basic
factors along with marketing, credit and all
that which are affecting the handloom sector.
How is he going to attend to the problem of
short supply of yam and how is he going to
stabilise prices? Our point is that since there is
shortage of yarn, middlemen are stepping in
and middle-flien are increasing the prices.
Short supply, of yam accompained by in-
crfase in prices is playing havoc with the
handloom sector. He has not attended to this.
Our objection is that when the country is
starving lie-cause of shortage of yarn, why
should there be indiscreet export of yarn? I
am also against the export of yarn even to the
extent he has assured. He has reduced it- But,
why? Let us further reduce it-

SHRI PRAGADA KOTAIAH: In
pursuance of the Textile Policy, the
Government has spent Rs. 878 crores for
modernisation of 317 mills in the private
sector. Today 132 mills
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are closed. With regard to NTC mills, the
Government has spent an amount of Rs.
4,330 crores including Rs. 510 crores for
modernisation of no mills. Today 75 mills out
of 120 mills are under closure. The Annual
Report of the Ministry has again stated that
the powerlooms... (Inter-ruptions)...

THE VICE-CHAIRMAN (SHRI
SATISH AGARWAL): Mr. Kotaiah,
don't you want answers to your

questions?

SHRI PRAGADA KOTAIAH: In respect
of looms in the mills the number of looms
has come down from 2,10,000 to 1,50,000.
The utilisation capacity is only 54 per cent.
Earlier the mills were producing 5,000 mil-
lion metres of cloth. They are now
producing. * * (Interrtiptions) m..

THE VICE-CHAIRMAN (SHRI SATISH
AGARWAL): Mr. Kotaiah, please take your
seat.

SHRI PRAGADA KOTAIAH: All this is
because  of  competition from  the
powerlooms. The Minister will have 10
consider these aspects. Without considering
them if you ro on spending on mills, how can
you do... (In-terruptions)...

THE VICE-CHAIRMAN (SHRI SATISH
AGARWAL): Please take your seat.

SHRI PRAGADA KOTAIAH: These are
facts which you have stated in your own
Annual Report.

THE VICE-CHAIRMAN (SHRI SATISH
AGARWAL): He will not reply to all of
them. If you go on making a commentary, he
will not be able to reply.

SHRI PRAGADA KOTAIAH: I am only
restating what is there in the Annual Report.

THE VICT-CHAIRMAN (SHRI
SATISH AGARWAL): Mr. Minister. .....
(Interritions) .....
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SHRI GURUDAS DAS GUPTA: Sir-lIt is
absolutely wrong to counterpose handlooms
against mill sector. It is absolutely wrong.
This is a parochial attitude and with this
attitude no problem of the textiles industry
can be attended to. [ am absolutely against it.
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SHRI GURUDAS DAS GUPTA: There is
a shortage of yarn. There is a shortage of
yarn everywhere, including West Bengal. 1
wish the hon. Minister was posted with facts.

THE  VICE-CHAIRMAN (SHRI
SATISH AGARWAL): He will visit those
places.

5 Site FaT ToTY: w9 0K OF
Az 2 &fam fr dwra ¥ & ant
awd Wt g & 8 4 wud g et
A { Eqwrw X Fi AT g

SHRI INDER KUMAR GUJRAL (Bihar):
Sir, I have great respect for the Minister. I
appreciate his concern. .. (Interruptions)...

THE VICE-CHAIRMAN (SHRI SATISH
AGARWAL): Mr. Gujral, why are you
standing?
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SHRI INDER  KUMAR
May I say one thing?

GUJRAL:

THE VICE-CHAIRMAN (SHRI SATISH
AGARWAL): But you have not taken my
permission to speak, The Minister is replying
to the debate.

SHRI INDER KUMAR GUJRAL: Sir,  am
the Chairman of the Committee that the
Minister is referring to. The Committee has
examined the issue in great detail and submit-
ted to this House a report in which grave
anxiety about the shortage of hank yarn was
expressed. I do hope my hon. friend, has seen
the report - I do hope my hon. friend will
attend to it and I do hope he will remove the
anxiety of his own Member sitting behind him
who always tells me in the Committee that he
feels that the handloom industry is dying.

THE VICE-CHAIRMAN (SHRI SATISH
AGARWAL): Thank you.

SHRI GURUDAS DAS GUPTA: Let the
Minister be a little more responsible while
making his statement or assertion in the
House.

st ot Hwrearll :  IrewTTSE
oY, qu famats & aq’“zgmi wifend
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SHRI GURUDAS DAS GUPTA: You are
always harping on one point: The State
Govemments are not doing. There is short
supply of yarn and the short supply is
because of short production. What has the
State Government to do with it? It is the
market condition. You are not accepting that
position.
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SHRI GURUDAS DAS GUPTA: That is
the report of the Parliamentary Committee
and the Parliamentary Committee consists of
Members from all the parties. They have
examined this.

THE VICE-CHAIRMAN (SHRI SATISH
AGARWAL): Mr. Gujral has made a request
to the Minister and he will see the report...
{Interruptions) .

SHRI V. NARAYANASAMY: Mr. Das
Gupta, if you want to seek clarifications,
you seek clarifications later.
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SHRI JIBON ROY: How much are you
giving to those who are members of the
cooperative societies?

SHRI G. VENKAT SWAMY: 23 per
cent.

SHRIJIBON ROY: Then?

SHRI G. VENKAT SWAMY: That is why
I started this mobile system to supply hank
yarn. Is it wrong? (Interruptions)
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hate to intervene and I repeat that my hon.
friend is a very able Minister. I respect him
for that. I also respect his concern for the
poor. I have no doubt on these two Points.'
But I think what he is saying today is not
consistent with the facts as they prevail in the
market. We have given a detailed report. As a
matter of fact, today I am signing anothei
report for this House on the Budget in which
we have expressed anxiety once again that the
shortage of bank yarn is universal, it is not
only in one State but in every State. The
weavers, be they in the cooperative societies
or outside the) cooperative societies, arc faced
with a very grave crisis.

THE VICE-CHAIRMAN (SHRI SATISH
AGARWAL): The Minister may assure the
House that he will look into the report and
the facts and see to it that remedial measures
are taken. (Interruptions)

SHRI JIBON ROY:...and resolve the issue
of. ...... (Interruptions).....

THE VICE-CHAIRMAN
SATISH AGARWAL):
cannot be resolved here and now.

(SHRI
Everything
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SHRI V. NARAYANASAMY: You have
to balance the exports with the local demand.
That is a very important point. You are
exporting the hank yarn, but, on the other
band, there is a short supply here. So, you
have to balance both. That is what you have
to do. That is what we have been suggesting.
You accept that.

SHRI G. VENKAT SWAMY: Already, [
have told that...
(Interruptions).

SHRI GURUDAS DAS GUPTA: No
further reduction. Let us seek the assurance
of the Minister that * in view of the fact that
there is a shortage, he will further consider
the question of *... (Interruptions) m

SHRI V. NARAYANASAMY:....
shortage and prise increase, both.

SHRI GURUDAS DAS GUPTA: Yes.
Price increase and shrotage are inter-
connected. Let him  consider...
(Interruptions).
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SHRI GURUDAS DAS GUPTA: That is
not the point.
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THE VICE-CHAIRMAN (SHRI
SATISH AGARWAL): The Railway

Minister is here. He has to go back
to the other House -------- {Interroptions).

SHRI JIBON ROY: More than 200 million
Kg'3. has been exported.

THE VICE-CHAIRMAN (SHRI SATISH
AGARWAL): Don't join issue with them.
{Interruptions)
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SHRI PRAGADA KOTAIAH: How much
your are goiog to give them...
(Interruption),... How much harm is being
done to the weavers. .. {Interruptions) .
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THE VICE-CHAIRMAN  (SHRI
SATISH AGARWAL): The diussionin on ths
Calling Attention Motion comes to a close
now. Now, I request the Railway Minister to
move the Resolution.

I. The BUDGET (RAILWAYS) 1995-96
AND

Il.  THE RESOLUTION APPROVING
CERTAIN RECOMMENDATIONS CON
TAINED EV THE NINTH REPORT OF
THE RAILWAY CONVENTION
COMMITTEE, 1991

THE MINISTER OF RAILWAYS (SHRI
C. K. JAFFER SHARIEF): Sir, I beg to
move:

"That this House opproves the re-
commendations madei in paragraphs 56,
57, 58, 59, 60, 61, 62, 63, 64 and 65
contained in the Ninth Report of the
Railway Convention Committee, 1991,
appointed to review the rate of dividend
payable by the Railway Undertaking to
General Revenues etc., which- was laid on
the Table of the Rajya Sabha on the 15th
March, 1995".

Sir, by a resolution adopted in the Lok
Sabha on 16th September, 1991 and
concurred in by Rajya Sabha on 17th
September, 1991, the Railway Convention
Committee, was constituted on 25th
November, 1991, The Committee was
appointed "To review the Rate of Dividend
which is at present payable by the Railway
Undertakin,? to General fee-venues as well as
other anciUiary matters in connection with
the Railway FinaiKe vis-a-vis the General
Finance and make recommendations
thereon."



